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k:iiav 'Tana9cr 	Petitioner 

Tr0 	 Advocate for the Petitioner [s 

Versus 

resir;h B. 	 Respondent 

J 	.hstri 	 Advocate for the Respondent {s 

CORAM 

The Hon'ble Mr. 7. 	.iki.s -Ana 	Vice 	iz -nan 

The Hon'ble Mr. 

JUDGMENT 

 Whether Reporters of Local papers may be allowed to see 	the Judgment 

 To be referred to the Reporter or not 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated 	to other Benches of the Tribunal 



;JesteL ,  iliway t- hr..eugh 
Divisional Railway Manager, 
Western aaiiway 
pratapnage, Baroda. 

Lr. 

Applicant. 

7 31S 

orken working under him 
Shri Rarnnareshsingh B 
C/a. paschirn Railway 
armacaarl Parishad, 

18, araswatn.gar, 

r 

?' 

)t: 

;i - 	ia.ir!r1 

has been clbed together with 

O.A. 	which has cone up on board today. This 

is filed by the jilay Administration challenging 

of the Industrial iribcr;fl w:ich had ordered 

r. : totet, of tht. 	rkman r. amnaresh ingh with 

bark wages alleging that the orders of the 

ini. tria]. Tribunal are against the law, against the 

acts of the case and evldence on record. It is 

relevant to mentIon here that the workman also had 

iiied an 3.A. 59/3 where he had chal1en.d that 

t of the 	r.ich ave only 56y, of the back wages 

.iming that 	tttled to full backwages. He had 

:bsequentiv filed an M.A. bringing out that this 

:;b.na.l had no jcrisdiction to entertain applications 

.ii 	ing the award of the Industrial Tribunal ni 

L 



- 
aropriate forum. mr. Shevie, 3tanding Counsel for 

the Rail'ays who is or the applicant, in the present 

C.A. states that for lack of jurisdiction of this 

Tribunal, the present O.A. may he returned to the 

Railways so that they may, if so desired, approach 

the appropriate forum. I iirect accordingly an1 

return the Q.A. to the Railway Administration. The 

O.A. is disposed of finl1y with the above observation. 

No costs. 

(V.Ranakrishnan) 
/ice Chairman 

V :-c. 


